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BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHII 

Rasikh Rasool Bhat & Ors. 

Versus 

Union Territory of Jammu & Kashmir & Ors. 

OA No. 163/2024 

Most Respectfully showeth as under: 

....Applicant(s) 

In the matter of: Action taken report on behalf of respondent No. / in 
Compliance of order dated: 22-08-2025. 

Respondent(s) 

DISTRICT MNÉRAL OFFICER 
DEPARTMENT OF GEOLOGY & MINING KUPWARA 

1. That the present Original Application is pending 

adjudication before this Hon'ble Tribunal. 

2. That the matter was came up for consideration on 22-08 
2025 and the Hon'ble Tribunal has issued directions as 

under : 

«During the course of hearing though the Executive Engineer, PWD 

(R&B) was present virtually but he could not furnish any 
satisfactory explanation referring to any of the document which is 
already on record about the �iscrepancy in the use mineral which 
has been noted by the Jammu & Kashmir PCC. This primna facie 

reflects there was illegal extraction of 2728.82 MT of mineral 

which was used for the project. The Applilcant has referred to the 
order dated 26. 12.2023 (page 221) and has submitted in the garb 

of the order concerning disposal of muck, the illegal extraction of 
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mineral has taken place. Thus, the Secretary, Mining 
Department 

is required to disclose the action which has been taken against 

the illegal extraction of mineral to the extent discrepancy reflected 

above and also eplain the �iscrepancy which has been notee 
the Jammu & Kashmir PCC. 

3. That in compliance to the above said directions issued, 
District Mineral Officer, Kupwara and Executive Engineer 
R&B Division Handwara have worked out and made a 
detailed reconciliation of the mineral quantities 

Consumed, permitted and sourced for the Handwara, 

Bangus Road Project, during re-conciliation it is found 
that the executive agency was granted two valid Disposal 

permits for lifting of Muck (GSB) from proprietary land 
(Non-stream area) falling under survey No. 576 in village 
Maratgam, Handwara which were not included in the 

initial data provided to the J&:K PCC by the then District 

Mineral Officer, Kupwara. 

Detail of the said Disposal Permits are as under: 

i) 

OFFicER 

KUPWARA 

Disposal permit No. 27 Dated 20-05-2023 
issued for a quantity of 800 MTs. 

DISTRIG incn, 

DEPARTMENT OF 

GEOLÓGY & 

MINING 

Copy of the detailed report submitted after reconciliation 

by the District Mineral Officer, Kupwara and Executive 
Engineer R&B Division Handwara is enclosed herewith 

Disposal Permit No. 56 Dated 22-07-2023 

issued for a quantity of 2000 MTs. 
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along with the Disposal Permits issued vide Nos. 27 8 56 

ue lor the kind perusal and marked as Annexure-I. 

4. It is most respectfully submitted that the Mineral 

Consumption for the project has been conducted under 

valid permissions and the discrepancy highlighted in the 

Jck PCC report was the result of an omission in 

reporting with regard to the above mentioned Disposal 

permits. 

5. That in view of the above made submissions it is most 

humbly requested to kindly consider the present action 

taken report. 

An affidavit in support of the reply duly sworn is 

annexed herewith, 

PRAYER: 

Keeping in view of the submissions made hereinabove and 

those to be urged at the time of hearing, it is most respectfully 

prayed that this Hon'ble Tribunal may kindly consider the Action 

taken report in compliance of order dated 22-08-2025. Any other 

order/direction which this Honble Tribunal may deem fit in the 

facts and circumstances of the case. 

Place: Jammu 

Dated: 31-10-2025 

oRISENSWARNPOndent no.7 
DistrcIHURiberMepwara "RUPWARA 
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Subject: Joint Report regarding OA No. 163/2024 titled Rasikh Rasool Bhat and 
Others Vs UT of J&K and Others before the Hon'ble NGT - Regarding points 
of illegal mining and discrepancy in mineral quantity. 

Reference: 1, Hon'ble NGT's Order dated 22-08-2025. 

Sr. Description 
No. 

In compliance with the directives contained in the above cited references, a 

Joint detailed reconciliation of the mineral guantities consumed, permitted, and 

SOurced for the Handwara-Bangus road proiect was undertaken by District Mineral 

Omcer, Kupwara and Executive Engineer, R&B Division Handwara. The reconciliation 

process was meticulously executed by cross-verifiving all records, including Disposal 

remits ISSued by District Mineral Officer. Kupwara and material consumed in the 

project by Executing Agency. The following findings were recorded: 

1, 

2. 

3. 

4 

5. 

6. 

7 

8. 

9. 

2. Letter from Directorate of Geoloay & Mining, Kashmir No: 

DGM/LC/OA 163/2024/3805-3807 dated: 01-09-2025. 

Total quantum of material consumed 
as per the report of Executive 

Action Taken Report 

Engineer, PWD (R&B) Handwara. 

Talri Nalah. 

(Row 2 + Row 3) 

Quantum of material for which 7,792.00|As initially reported 
disposal permits were obtained from 

Quantity Remarks 

in MTS 

Material used from the construction 63,940.18|As reported by J&K PCC 
site (road cutting/earthwork). 
Sub-Total of Accounted Material |71,732.18 

74.461.60 As reported by J&K PCC 

AnmezureI( 

Discrepancy initially observed (Row 12,728.82 
- Row 4) 

Total Quantity from 
Permits (Row 6 + Row 7) 

Findings: 

Quantity from Disposal Permit No. 27| 800.00 
dated: 20-05-2023 (Survey No. 576, 
Maratgam Handwara) 

Quantity from Disposal Permit No. 56| 2000.00 
dated 22-07-2023 (Survey No. 576, 
Maratgam Handwara) 

Additional 2800.00 

Grand Total of ACCounted Material 74,532.18 
(Row 4 + Row 8) 

As highlighted by J&K 
PCC. 
Omitted in earlier 

report. 

Omitted 

report. 
in earlier 

DISTRICT 

NERAL OFSER 

KUPWARA 

DEPARTHAENT OF GEOLOGY 

&MING 

That the alleged discrepancy of 2,728.82 MTS observed by the J8&K PCC has 
been fully reconciled and accounted for. 

That the Executing Agency was granted two more valid Disposal Permits for 

lifting of Muck (GSB) from proprietary land (non-stream area) falling under 

Survey No. 576 /n village Maratgam, Handwara, which were not included in the. 
initial data provided to the J&K PCC. These are: 
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Disposal Permit No. 27 dated: 20-05-2023 for a quantity of 800 MTs. 
(enclosed at Annexure-1) 

Disposal Permit No. 56 dated: 22-07-2023 for a quantity of 2,000 MTS 
(enclosed at Annexure-II). 

Ine addition of this quantity (2,800 MTS) to the previously accounted quantity 
or 71732.18 satisfactorily explains the source of the mineral, negating any 
allegation of illegal extraction of 2,728.82 MTS. 

The earlier report submitted by the then-District Mineral Officer, Kupwara, to 

the J&K PCC only mentioned the dispOsal permits granted for lifting of RBM 

from Talri Nallah and inadvertently omitted the permits granted for lifting of 

muck (GSB) from the proprietary land at Maratgam, leading to the apparent 

discrepancy. 
Conclusion: 
The mineral consumption for the project has been conducted under valid permissions 

and is fuly accounted for. The discrepancy highlighted in the J&K PCC report was a 

resuit of an omission in reporting all isSued disposal permits and not due to any illegal 

mining activity. 

Executive Engineer, 
R&B Division Handwara. 

District Mineral Officer 
Geology 8& Mining Department, 

Kupwara 

KUPWARA 

DISTRICT MINERAL GFF0CER DEPARTMENT OF GEOL.0GY&MINING 
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Pormit No: 3 
Dated: 20-05-2023 

(iuvernnent ol Jammu & Kashndr (I) 
Distriet 1llneral (0ic (Grulngy& Minlug Departmnl Kupnra 

DISPOSAL PERAIT 

Subject: Construcllon of toaU Irom |landwara lo Banuus Phaso 2 

Rele:cnco| Loller lrom Execulive Enginccr (R&B) division Hand:ra10 Ve o 
13452-5G dalod: 11-03-2023 

W. 

Ordor 

Whercas Execulive Engincer R&B Dvision Handv:ara has reçuesled o providing ol sub-baso inalerial (GSB) lor consBnuclion o road ron lHand#ara l0 Bangus Phase 2 vide his olfice leller No:- 13452-56 daled: 11-03-2023 

V. 

emsll:dt-»lupa gnull tom 

Wheress Ihe conlractor Abdul Rashid has subconlracled h: p:oçecT 0 Mohammad Ataf Bhat Slo: Ghulam Mchidin Bhat R/o: Langale vicde his lellel NO. JKRCCIOIAIAMI1159 dalcd:01-04-2017 

Valld Up to: 31-05-2023 

Whereas MOEFCC has issued a nctifical1on vide S.0 1224(E) datcd 26 11arch 
2020, wherc uncer in Append:x (X), estraction or sourcing or borroing of ordinary 
Carh lor lhe inear proccls such as roads, pipchines ctc. Havc been exempied irom requiremenl of Environmenlal Clearances 

subject lo follozing lern1s and cundil ons 

Keeping in vle the Gol urs c! un:eryenl nalure and en Lune Dn0 
excautiTn, under Rule 56(2) (0) o the JK Iino Iineral Concessin, Storage, 
Transportàluon ol mincrals and prevenlon ol illegl munung iulcs 2016, Dispesal Permit 
is hereby granted in favour of Mlanmad Alaf Bnat Sio: Ghukn liohicin Bhal 
Ro:Langale lor removal ol 803 1As of tlukh (GsB) form Maratgam (land vide kh2sra 
No:576) in consideralion of pay1ment cl Rs. 26,520.03 (Rupecs Ten'y Six Thousand 
Five Hundred and vventy only on account of adrance Royalty, Appicaion Fec and 
TCS applicable vioo G.R No091<951 datea 20-05-2023 

DISTR\C -vHhAL GNICER 

DEPARTMENT 
OF 

GEOLOGY 

&MINING 

KUPWARA 

The Pennt Hclder ali 134e all precauions íor the proleclion o! the environnent 
and control of pollutons wlhia removal ol mineral at the site. 
The malerial so rernoved Irom the silc is nol supplied lo any oBher accney ar 
irm exccpt the allcled projecls and nol o be uscd for cerminerCial purpose. 
The Perrnt Hulder will allow the Executiva S:alf and ihe officers of iher Degtl. 
of Geology & Hnng Deplt. u inspecl, Check and measure the 14.nor thnerals 
a1 oll slaGUS intluding :s Iranspo1atOn. 
The exrHcionifung ol bed Inalerial be lime bound i.a. 09:00 AL.I lo 05-c0 PrA 
The Pernil Hclde snall sbide by he proisions ol Kincs & Linerals 
(Development and Regulal1on) Act 1957 ard ulos mado therc under bosidos 
JEK minlng rules 2016, 

Kupar 
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Tho l'emil lokler alall abide by the p0jEIONS ol Aines &lAesas 
(oovelopment ani Regulalion) Acl 1057 and ukes mado Ilhcre unnder bezides 
JSK nmng nules 2016, 

Snmender this pemit In original lo this denatment allct lispalching lal 
consiqnmcnl walhin a wecks' \n, 
The pemit loder shall be slictly novened by Rule GO of JEK IAinor lirieral 
Concession, Tiansportation ol ldinorals nd prcvention of illegal 1Aining Pules 

2016 laidure of compliancc/ any lapsclincgulilios found duringj insfpechon 

slhall be decmed to cancolationWllhdraal of Disposal l'erint .h3 
assigning any teasons forthwith. 
Woik shall remain closcd on Sundays. 
Slocking ol the extracled malerial is slriclly prolibitcd. 

Mechanical scrccning of the extracled malerial is slriclly prohibiled 

The Departmenl shall not be rcsponsible lor any third party Clkin. 

No: DMOKup/DPI231/29c-96 
Dalcd: 22-07-2023 

Copy to thc: 
O Deputy Commissioncr Kupwara lor favour of information plcase. 

O Joinl Director (K) Geolbgy &Wining Dept Srinagar for information please. 

DaMAingekAd 
GeSanige Dept 

o Ex. Engineer (R&B}-Dvision Handwara lor favour of information please. 

O Tehsildar Handwara for fTvour ol information plcase. 

eSlation House Oficer Handwara for favour of information pleasc. 

O Arca Incharge Handwara for in•ormation and necessory action. 

o Mohammad Altaf Bhal S/o: Ghulam hlohidin Bhal Rlo:Langate lor informalion 

and compliance 
9 Ofice file BISTRICI MNERRICER 

KUPWARA DEPARTMENT OF 

GEOLOGY 

&MINING 
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Permlt No: 56 
Dated: 22-07-2023 

(GovernmCnl of Jnmnu &Khmlr (W) 

District lneril 01iee Geulogy &nlug Deparlment Kupnara 

DISPOSAL PERMIT 

Subject: Constructlon of road from landwara lo Bangus Phaso 2 

Relerence l: Letter rom Excculivo Enginccr (RSB) dlvislon Handvara vide No: 

13452-56 dalcd; 11-03-2023 

KUPWARA 

Pmall-tlmubwpcMsll. 

1e0.Not D1995-233I72 

Order 

Whereas Execulive Engincer R8B Dvision HandwTra has requesled 1or 

providing ol sub-base material (GSB) for construclion ol road from Handara 10 

Bangus Phase 2nd vide his olice leller No:- 13452-5G daled: 11-03-2023 

Whercas the contraclor Abdul Rashid hos subconlracled Ihe projecl lO 

Mohammad Altaf Bhat Slo: Ghulam Mohidin Bhat Rlo: Langale vide his leller io: 

JKRCCIOMAM/1159 dated:01-04-2017 

DEPARTMENT OF GEOLOGY 

-Valld Up to: - 02-00-2023 

Whereas MOEFCC has issued a notilicalion vide.S.O 1224(E) dated 28h 1:1arch 

2020, where under In Appendix (1X), exlraclion or sourcing or borroving ol ordinary 

carth for the linear projects such as roads, pipelines elc. Have becn exempled frem 

requirerment of Environmenlal Clearances. 

Subject to following lerms and conditions 

DISTRICI vNEKAL OFFICERm 

Keeping in view Ihe Gov. works of emergent nalurc ond thcir time bond 

execulion, under Rule 56(2) () of the JEK Minor Mineral Conccssion, Storage, 

Transportalion of minerals and prevention of illcgal mining rules 2016, Disposal Pemit 

is hereby granted in favour of Mohammad Altaf Bhat Slo: Ghulam Mohidin Bhat 

Rlo:Langate for removal ol 2000 tMLs of Mukh (GSB) foIm M3ratgam (land vide 

khasra No:576) in consideration of payment of Rs. 66,300.00 (Rupces sixty six 

thousand three hundred ty only) on accOunt of advance Royally, Applicalion Fce and 

TCS applicable vide G.R No:0916006 
daled:22-07-2023 

The Permit Holder will take all precautions lor the prolection of the cnvironment 

and control of pollutions while removal of mineral at the sitc. 

The material so removed fiom the sile is nol supplied 1o ay olher agency or 
used lor commercial purpose. 

éxcepl thc allolled projecls and not to be 

he Permit Holder will allow the Execulive Slall and the olficers ol the Dept. 

(& MINI Geology & Mining Deplt. to inspcct, Check and mcasure the inor Nincrals 

al all slages including is transporlation. 

The extacionMilling of bed malerlal be time bound ie. 09:00 AM lo 05:00 PAI 

Qeelsty Aming Depta, 
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Thc puonil iolder shul) Lyu sncBly Govgrnud by Rule 60 ol JEK it r" 

(CoCOSsicn, TaUSpOBotin of ,Dnernls Ovontion of ilieiii| R ) 

R:10 ul:ro of (np.nta ony lopsn'iulnritipg lound Gur< in 

s;%-w) ny eas1, foithsvitn. 

Woh shall emn closeu on $undays. 

SrArng of the exlracled material is stictly prohibltod. 

N:chanial sctening of the xuicted mulgriol is slrictly prohibtd 

No: ONO:Kup DPI22SF}- S 
Da:et ?C-C5-2023 

Copy to the. 

O Deputy Commissioncr Kupwari for favour of inlormatlon please. 

O Jo.nt Dircctor (K) Gooiogy & Mining Dept Srinagar for informaior ple239 

O Ex. Engineor (R&S) 0ivision Handwara for favour cl infomoton pie sse. 

o Tchstldar Handara for iovour of informalion please. 

O Stalor iuuse Olf:cer Hendnra fer favouf of in!ormalion ple 

C ) 

O Area Incharge Handara ior inio:rnátion gnd neçessury acl!c1: 

O Oce ile 

O 1.15hamnod Allu! Bhat S!o: Ghulam Aoh:d:n Bhal Rio:Langate for intar;1Jion 

DISTRIC viNcNAL SrcR 

DEPARTMENT 
OF 

GEOLOGY 

& 
MINING 

KUPWARA 
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BEFORE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

In the matter of: 

Union Teritory of Jammu & Kashmir &0rs. 

Rasikh Rasool Bhat & Ors. 

Versus 

May it please your lordships; 

Place: Jammu 

OA No. 163/2024 

Affidavit in support of the accompanying objections. 

Dated: 31-10-2025 

.Applicant(s) 

Respondent(s) 

I Mumtaz Ahmad Shah Age 50 years presently posted as 
District Mineral Officer, Kupwara, do hereby state On 

oath/solemn affirmation that I have read the accompanying reply 
and the contents of the same are believed to be truÇ and correct 
upon information received from the records which I believed to be 
true. 

I solemnly swear/affirm that this affidavit is true, no part of 
this is false and nothing has been concealed. 

DISTRGTONERAL UFFlCER DEPARTMEÊNT OR GEOLOGY& MINING 
KUPWARA 
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